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PER: ARCHANA WADHWA 

 

 A short issue involved in the present appeal is as to 

whether the appellant, who has provided buses to M/s 

U.P.S.R.T.C., can be said have provided services falling under 

the category of “Rent-a-Cab Service” and is liable to service tax 

or not.  

2. We find that the identical issue stands decided by this 

bench of the Tribunal in the case of Alok Pratap Singh vs. 
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Commissioner of Central Excise (Tri.-All.) Final Order No.72407-

72411/2018 dated 05/10/2018 and also in the case of Ashok 

Kumar Mishra vs. Commissioner of Central Excise (Tri.-All.) Final 

Order No.71841/2017 dated 29/11/2017.  

3. Inasmuch as the issue stands decided in favour of the 

assessee, we set aside the impugned order and allow the appeal 

with consequential relief to the appellant.  

(Dictated and pronounced in open court) 

 

 Sd/- 

 (Archana Wadhwa) 
Member (Judicial) 

  

 
Sd/- 

(Anil G. Shakkarwar) 
Member (Technical) 
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